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O R D E R 

 
20.09.2019 – Faced with the question that Respondent No.8 to 12 who did not 

figure as Respondents before Tribunal and had not been impleaded as 

Respondents when the impugned order came to be passed but have been 

arraigned as Respondent No.8 to 12 in this appeal without seeking prayer for 

impleadment, learned counsel for the appellant seeks brief adjournment for 

taking appropriate steps.  

2. List the appeal for admission on 18th October, 2019 alongwith Company 

Appeal (AT) No.139 of 2019. 
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